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Learned counsel Mr J.L.Sarkar
moves this application on behalf c
-apﬁlicant Shri D.Chakrgborty. Copy
of thHe application has been servec
on learned Sr.C.G.5.C Mr S,Ali.
List tomorrow, the 26.441994
for consideration of admission in

presence of Mr S.Ali.
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% ‘consideration of 'admission in pres
| ce of counsel of both sides.,
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opy of this order may be furnished
o the counsel of tqe parties.
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Heard learned counsel Mr J'L
Sarkar on behalf of appllcant Shrl D

‘ Chakraborty, retlred Section Super-

visor, Department of Telecpm.,Shlllo

(retired with effect from 1.10.89),

Perused the statements of grievances
and reliefs sought for in this:appli
cation. Copy of this application is
served on Sr.C.G.5.C Mr S.Ali, Mp Al

. o ;
prays for two weeks time to get

inséurction. Time allouwed as péayed
forQ

Mr_Sarkar«submitg for an order
the Telecom. District Manager,Shillo

_and Postmaster,Shillong not to:retur

surrender the pension and DA amounts
of the, appllcant until further order
from this Tribunal, Also heard fir Al
We now direct the Telecom,District

_Managér, Shillbng and'Postmastér,

Shillong( ‘Vieghalaya)(reopondents No .3

‘4) not to return the pension and’ DA

amount of the applicant untll furthe
orders firom the Tribunal, v
Llst on 17.5.1994 For Further

orders.
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COpy of the order may be,
furnished to the counsel of
the parties, '

A

acs

"'--——_--_-m.._ -
-~ .

e

*M®0m§—~;h’*"

- -Heard learned counsel Hr J.L.
Sarkar on behalf of’ appllcant Shri

t JDAChakravarty Perused statement of
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'-grlevances and reliefs soucht for i

this application.

'This application is admitted.
Issue notice on the respondents unc

- Registered Post. Learned Sr.C.G.S.C
L Mr S.Ali receives copy of this appl
e caticn and prays for six weeks time
" to file counter. Time allowed as

: prayed for.

Llst on 12,7, 94 for counter é

further orders.

Heard Mr Sarkar on the interi
rgliéﬁnprayer. Also heard Mr Ali or
this point. The application is agaj
order of recovery of an amount of
Rs. 36,000/~ from pension relief, -
Mr Sarkar 'submits thal on revised
calculation the respondents have fi

, recovery amount at Rs.23,400/~ whic
tallles w1th the figure stated in t
;appllcatlon. Document in this regal
wissued;by the Telecom.District Méné
Shillong has been filed,
| Upon hearing counsel of the
parties and considering facts and
‘circums{ances ifvis ordered that ar
amount of Rs,300/-P,M. shall be.
deducted from the DA relief on
pension of the applicant.: until
further orders from the Tribunal.
o List at Shillong on 7.6.94 as
prayed by counsel of the parties f¢

"k® orders, if any.
Inform all concerned.
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| | $ShXiiﬂ§g&"ﬁor short adjournment,
: ' ! Adjourned.
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) 30.6.9? . This application is taken up

"

Copy of the order may be

furnishad to the counsel for

the partles.
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For hearing and disposal, Heard lear
counsel Mr J,L, Sarkar on behalf of
applicant, Shri B, Chakraborty. Also
heard learned Sr., C.G6.5.C. Mr S, Ali

on behalf of the respondents, The

applicant refired on 1,10.1989, but
ccntinﬁéd tc occupy the quarter for :
monthé“(From October 1989 to Septemb
1991) including four months to which
was eﬁtitled to occupy after retire-
ment on terms as were bsfore retirem
Unauthorised'occupaticn-uas for 20
months. The respondents initially
fixad:damage charges for the unautho

: rised period at f5.36,000/=. Subseque
1y, it was recalculated/corrected to
'R5423,400/=¢ Mr Sarkar submits that t!

.applicant is a retired officer and
‘great'hamdship would be caused if su
a huge amount .if recoverad or is
ordered to pay.

t

~ Considering, the facts and
c1rcumstances we direct the reSponder
to realise/recover penal rent for 20
months at the rate double the normal
standard rent plus other service
chiarges. The respondents shall
calculate the amount accordlngly witl
45 days from the date of recelpt capy
of the ordep, and-then realise/recove:
that amount from the applicant less |
amount already deducted/recovered/
withheld from the DCRG and on the ba:
of the arder dated 17.5.,1994,

. This application is disposed of
with the above order. o
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Inform all concerned.
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